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COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

FORTY-SECOND REPORT

SHRI KHADILKAR (Khed): Sir, I
beg to present the Forty-second Report of
the Committee on Private Members' Bills
and Resolutions.

12.55 hrs.

ESSENTIAL SERVICES MAIN-
TENANCE BILL Contd.

HEYEY, ATIHY g4 FR i S adfra
gfads ¥ faw 9T agi agw @ @
oY &Y SqTEIE wEYEw X gw A & g
HTAY IZTT JTY 9T 2 AIHY FAET W
Fafedz Afoevm & am W | FBAA
g WY ¥ X AT Ay @ § ) I
Wy doE @ §:

“whether the provisions relating to
delegation of powers contained in the
Essential Services Maintenance  Bill,
1968 are of a normal or exceptional
nature and (2) whether the notifications
to be issued under the said Bill, when
enacted, should be laid on the Table
of the House before they come into
operation or after. ..’

W AR AT FHE @ wgy fe F A
an @ § g aug fag dfeT g/ Af
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i 7€ & | R are ¥ qar .
fr gt far ww W wg v i
FereT w73 At § o T wr g w
3 WA T FRE & WA v e |
LR R R LR LR R
ATy 3 ¥ forg Sufeqa Y mar | A AN
ferferer aT it @1 a7 &Y WA W W
¥ arq o ger § ¥ argame A
oyl I W ff 3a% Ok F A
& 97 fe F - s d
gqaT g A0 | T & W wwA &
F17 & g fecdt ety »ft wrae wfe
F A AETS T A AT Wy
q3g Iaw g1 6 WA A A 9%
w43 fa f T s gaEfig
qATE A A w7 qmwﬁarg
W AT 7 A AN a2 a1y Y
TgT AT & qwwTy AN 3 o e o
T o qﬁ T gw gut fe ¥
*m@rtr( ¥ faergw MR m'

AT

SHRI NARENDRA SINGH MAHIDA,
(Anand): Itisa reflection on the Committes.

sft vy forrd :  gad FoweerT 6
w7 AT § ¥ TAT (@Y qTfAT F AN
£ | oz T WA § aw § oI WA
ST N o wTH T § A suferm
®7 ¥ ) B JA AR H qET Saw
T oY frraa T w wfawred o
A AYA B AL Y AT A AW |

& s dr ¥ factg & ¥ g § wop-
w3 AT | IAE AT WITHY qAT WA
fir & way Frre T g § 4 ag O
q% T AT 7 ¢

“In the light of the previous prece-
dents and the aforessid judgments of
the Supreme Court and the nombly
High Court and after considegihg all -
aspects of the marter, the Committee



167 Essential services

{=h 7y forsd]

are of the opinion that the provisions
of part (ix) of clause 2 (1) (a) of the
Essential Services Maintenance Bill,
1968 are normal in the sense that they
are constitutional and not bad on
account of excessive delegation of
legislative power as the criteria or
standards or policy on the basis of
which essential services may be notified
have been spelt out and are within the
ambit of the legislative policy laid
down in clause 2 (1) of the Bill.”

o AT AR R
MR. SPEAKER: Please conclude now.
oft wg formd ;g oIl ag @
) T 1 Y S F T T FZAT |
Y & v are oY A g o L

MR. SPEAKER:
a long speech.

minutes.

1 am not going to allow
I have allowed you five

The point is, you did want to go to the
Committee, the Committee gave you an
opportunity to come before the Committce
and you did go before the Committee. They
heard you, they took your views and then
only they made a report.

Apart from that, we are now at the third
reading of the Bill. The point of order will
not arise. 1 am going to overrule it.

st vy fowd : waw Wy,
A% foam, g 1 faw a FE
SR AEAT § | WO XA @ o g

gt

MR. SPEAKER: It is all right; it is not
necessary. 1 thought you will take 2 or 3
minutes. We are at the third reading of the
Bill now. Nothing more can be done,

As agreed (0 yesterday, I wanted to accom-
modate the Opposition and 1 allowed them
the whole of yesterday for clauses. Today,
from 2 to 3 0’ Clock, we will have the third
reading of the Bill. It was agreed to, At
245 P. M. the Minister will be called to
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reply. At 3 O’ Clooc it will be put to vote.
it is an agreed thing. Don't go back on
that. Apart from that, I would like to tell
you that thcre is so much of financial busi-
ness and all that to be transacted, and all
these have to be done in the coming two
days. I think, the House will sit upto 8, 9or
even 10 O’ Clock, if necessary, in the night
and complete the business.

13 brs.

SHRI S. M. BANERIJEE
Why not extend the session?

(Kanpur):

MR. SPEAKER: All this has been consi-
dered by the Business Advisory Committee,
in my absence also, and they have come to
the conclusion that the House should adjourn
on the 20th because of the elections and so
many other things. It is the Committee that
has come to this conclusion. There is no use
now. .(Interruptions) Mr. Banerjec cannot
change the decision of the Committee. I am
not prepared to hear any onc now. If they
do not want to restrict themselves, that is
a different matter. | am going to continue
the House from 6 P. M. onwards till the
work is completed.

Now, Mr. Imam will start....
st vy fawd: waw  wEEE,

ooy A A W A g ) ww
Hforg, TaT T & awar @

MR. SPEAKER:
chance.

1 have given you a

sy wg fawd . @Y wemw wdeq,
gg fast o a8

MR. SPEAKER: Mr. Imam will start
after Lunch. Two memters from this side
and two members from that side will speak.
At 2.45 P. M, the Minister will reply.

Now, we adjourn for Lunch.
13.02 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

—
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The Lok Sabha re-assembled after lunch at
Five minutes past Fourteen of the Clock.

(MR. DEPUTY-SPEAKER-in the Chair)

ESSENTIAL SERVICES MAINTENANCE
BILL. Contd.

st wyg fema: woawm W,
w17 A frdew gfve | F @ frdae ¥
WM T ¥ forg 7w T T @UE
SY < a7 7w fae & &Y At & Fawy
o1 7 AfFT | F faerger <@ ol &
ATYT TEY JTH FIAT ATEAT § | AT A
arq gt fame g7 difw

MR. DEPUTY-SPEAKER: Will he
kindly listen to me? So far as this particular
point which he is raising is concerned, the
Speaker has already ruled. ..

st vy fed . § A § aflwx
aga & faer

MR. DEPUTY-SPEAKER: That s
all right. T am talking of what happened on
the floor of the House. If he has met the
Speaker later, it is for the Speaker to decide
what to do. Now, I have already listened to
his plea. If he wants to raise some debate
on the Report of the Subordinate Legisla-
tion Committee, he has to give notice and get
the permission of the Speaker. Normally, it
is not debated. Even if he wanted a debate,
he should have asked for it at that stage.
When we are in the midst of the last stage of
the consideration of the Bill, unless we
adjourn this debate, we cannot simultaneously
discuss the Report of that Committee. The
point of order relates to a Committee of the
House. Even if he were to demand adjourn-
ment of this discussion for consideration of
this Report, at this stage it is left to the
discretion of the Speaker and I would be
constrained to say “no” at this stage. There-
fore, there are other ways of raising this
issue, not in the midst of this discussion,
which he might consider.

hog fomd ;A% 8, ¥ Fre
g Aifag | ot 9k e forwr
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¢ & fag oz frdew w0 SEgar @1
fF & s AT +/A F F AW
far 1wy s g a0
oW IR wE g ?
Y. IEI T g7 ? AT TN & W 9
¥ fr g 4w & 1 ot A0 ara & ag A
R § | T @ gy Wt dw W
FAT & FFAT § AR HWHTA T
qaY 7 AR AFTEAT & AL ) IHWT
sig g aa ¥ ¥ f5 W Fraw s
g fraw swifas  s= g7 ? 9gw
qifeaTiz &Y gl ¥ F aw Fai-
fag g a1 gz *wifaa g Wi
et aw & & o, SEd
TR FT, HATHT FT T & |
AfFT W 9T gH T A T 2
g f& #3 it foie gv d|w Ofew
9 & T AT WrHT 2T & ay & amav
TG T §, § d3ar g | dfww @A
93 faare ST AT AUfem | @A &
AT frdew ¢ |% ag sfaw ) dfes
I AT A FO A7 QU Trert ey |

MR. DEPUTY-SPEAKER: I would
have permitted him if he had written cither
to me or to the Speaker about it. But since
it was not done...

o vy fowd: ww & S A
fazdt fordlt Y | v foeft A, @
¥ a7 ofY @ A § vy % ? & oy
a1 f§  ag wWwe I A &, wafag
AR wuwe & fagdr fordlt

MR. DEPUTY-SPEAKER: 1 did not
get it. The Speaker must have received it.

dtngfowd: &% d, & @ fag
Likcicd 8

MR. DEPUTY-SPEAKER: What you
have said is all right. You should gect an
opportunity to discuss the Report., But]it
could not be in the midst of this detate
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[Mr. Deputy-Speaker}

While using the terminology in that Report,
even assuming—I am not passing any
judgment-that the terminology was not
properly used and it was excessive, even then,
it is a unanimous report to which the whole
Committee is committed.

oft mg fomd: &Y smeT gey TAR
FIR ag ¥ WY Hfew

MR. DEPUTY-SPEAKER: Not today.
You will have to approach the Speaker.

st vy fod ;. @3 Qfenr 3 am
aforg |

MR. DEPUTY-SPEAKER: I  would
request hon. Members to confine their
remarks to 4 to 5 minutes; not more.

* SHRI J. MOHAMED IMAM (Chitra-
durga): This Bill has evoked a great deal
of controversy on both sides of the House.. .

SHRI S. M. BANERJEE: Sincc the
Home Minister is here, T would like to know
whether he would be replying to the debate.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Certainly, T am
prepared to reply.

SHRI J. MOHAMED IMAM: This
marathon Bill has evoked a good deal of
controversy on either side of the House.
1t has caused some concern to the employees
of Government but it has also caused a cer-
tain amount of consternation to the public.
It is true that my party has abstained from
voting. That does not mean that we are
unsympathetic towards the aspirations of
the Government employees. In fact, we
appreciate their feelings. We appreciate the
hardships to which they are subjected. But I
must state that this unhappy situation is the
result of the palicies which Government have
adopted. It must be recognised that there
is an ever-increasing gravity of the economic
situation to which we are all subject. Infla-
tion has becom¢ very much rampant. Prices
arc soaring high. In these circumstances,
not only the Government employees, but the

entire public is living a very restiricted -and-
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poor life. These difficulties are not confined
to the Government employees only. In fact,
these difficulties may be taken as national
difficulties to which the entire nation is
subject.

1 do concede that the Government emplo-
yees have the right to strike just as the
employees of any other industrial concern.
But the difference between the strike by the
employees of a certain concern and that by the
employees under Government is always
there. If the employees of an industrial
concern go on strike, that strike affects only
that concern, and only the employer there is
affected. If there is any rise in emoluments
or any increase in remuneration to the
industrial labourer, the emloyer will have
to pay it and it is he who loses or gains.
There is an obligation on the part of the
employees that when they are paid increased
salaries, they are expected to give increased
production. But that is not the case with the
Government employees.

As has been pointed out by my hon. friend
Shri Hanumanthaiya, they arc the trustees
of the people. It is true that they have got
the right to strike. But it is a very valuable
and at the same time a dangerous weapon.
If it is used indiscriminately and out of time,
it will hold the nation to ransom, and it is
the people who will suffer and not the
Government.

Actually, this strike is aimed not at the
Government but at the people whose normal
life gets paralysed and disrupted thereby, and
to carry it to its logical conclusion, it suspends
all normalservices for the people. Atthe same
time, 1t must be understood that what the
employees are demanding by way of increased
remuneration has to be borne by the people.
My hon. friend Shri Lobo Prabhu has poin-
ted out already, that if their demands are
conceded, it will mean an additional expen-
diture of Rs. 500 crores. Where does it come
from? It has to come from the common
people. So, a strike by the Government
employees is nothing but coercion of the
people to contribute more to their. emolu-
ments in the shape of increased taxes.

An American has divided the community
into two classes, those who have to shoulder
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the entire cost of living and pay the Govern-
ment employees, and those who have the
exclusive right to enjoy the proceeds of the
taxes, and he has pointed out that these
two classes are always antagonistic to each
other. The gain of one is the loss of the
other. The prosperity of one class will mean
the abject poverty of the other. That is why
he has divided the community into two
classes namely the class of taxpayers and
the class of tax-consumers.

While the grievances of the Government
employees should be redressed by all means,
let them think of the common man also. 1 do
not say that the employees’ case should not
be considered at all. But along with that,
Government should change their policy in
regard to giving redress and relief to the
entire people. Towards this end, they must
shape their policy in such a way that they
could bring down inflation and they could
bring down taxation and reduce their expen-
diture and see that there is no wastage of
manpower. It is only by bringing down
inflation that they can avoid such a critical
position.

1 would also suggest that an alternative
machinery must be evolved and the power
to strike must be taken away. The machi-
nery must be such that it must be a high-
powered commission or board presided over
by a Supreme Court judge, and any difference
that crops up between the Government and
their employees must be referred to that
board and to decision of that board must be
final and binding on both the parties.

An appeal was made to the Home Minister
to be sympathetic to all the employees who
are either victimised or proposed to be
victimised. 1 share that appeal. After all this
is not the first time that they were misguided
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tunity at the third reading stage. In my
humble opinion, the Bill is a necessity at this
juncture and it will reduce the number of
strikes and also save the agricultural
community from these strikes, because 1
hold the opinion that almost all strikes have
proved to be anti-kisans ultimately.

ot vy fowrdt : W gw feaml Y
W FEATT FUF §-—IAC TIW H AW
&T ATAAT A9 @I & |

SHRI RANE: As the time at my disposal
is short, I would like to make just now the
submissions which I wanted to make at
the end of my spcech. My first submission
is that before giving need-based wages or
salaries to the Government cmployees,
Government should first pay need-based
prices to .the farmers. Secondly, they must
pay some allowance for the unemployed who
are growing in crores. Government should
bring forward a comprehensive schemes
under which they could give some sort of
allowance to the unemployed—educated
as well as the uneducated.

My third submission is that Government
should also define the categories of services
which will be entitled to be governed by the
labour laws, because a time may come when
Parliamentarians may be classified as
labourers.

Then, I would appeal to the labour lcaders
to revise their intransigent attitudes to
‘strikes because they are insisting too much on
the right to strike; whether they have a right
to strike or not is a question into which I do
not want to go just now. But strikes are
increasing like anything, and in my opinion,
during the last twenty years, the national
loss may amount to Rs. 2000 crores
on of these strikes. I read this

by others or they had ided th |
or some lcaders had misguided them. | also
join with them and say that Government
should review their cases sympathetically and
not to go too far to punish them or victimise
them. With this in view, they should evolve
a machinery which will be such that it will
not give any scope for strike, because strike
is always a deadly and dangerous weapon.

SHRI RANE (Buldana): 1 am very
grateful to you for giving me this oppor-

morning in the papers that the Hindustan
Steel Limited alone suffered a loss of
Rs. 40 crores on account of labour troubles
in 1967. In 1966 it was Rs. 20 crores and
this year it is Rs. 40 crores. Assuming that
annually the loss on of labour bl

is Rs. 100 crores, it comes in all to Rs. 2,000
crores during the last 20 years.

I would thercfore appeal to the labour
leaders to give up this intransigent attitude
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[Shri Rane]

and ask the labourers and government
employees not to resort to strikes off and
on.

As regards the many epithets and adjec-
tives used against Government in connec-
tion with this Bill, I think the blame must be
shared by both i. e., the labour leaders and
Government. Government is to blame in
that they have created a situation. They
committed a blunder in 1957 by accepting
the principle of a need-based wage without
realising the financial implications of it—1 do
not know whether they consulted the Finance
Minister or not. But now they find themsclves
in this position.

My second ground for blaming Goverment
is that they have adopted a lcnient and pam-
pering attitude towards labour and govern-
ment cmployees in the last several years. As
soon as a demand is made, Government
willy-nilly, after a time, concede it.

According to me, thc main blame rests on
the labour leaders for their excessive insis-
tence on the right to strikc. You know that
every right has some limitations to it. The
foremost one is that it must not bea nuisance
to the neighbour of the person who exercises
it and the second is that it must not affect
public interest. Our constitution-makers
had visualised this and they have provided
that Government have power to impose by
legislation restrictions upon this right under
articlc 20, Sub-clauses 2 to 6 of our
Constitution.

As regards the necessity for the strike, 1
wanted to speak at length, but for want of
time, 1 am not doing so. But I shall dispose
of one point, about the need-based wage. 1
submit that neither a Congress Government
or a non-Congress one in 1972 will be able
to pay need-based wages for at least two
decades i. e. 20 years.

SHRI BALRAJ MADHOK (South Delhi):
It isa matter of deep regret that in spite of our
best efforts, we have not becn able to persuade
the Government to reconsider their decision
and withdraw this Bill. But it is a matter of
some satisfaction that they have at last realised
that there is some force in the argument we
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have been advancing that they cannot take
away the right to strike of government
employees without providing an alternative
machinery for settlement of disputes and
redress of grievances.

It is good that the Minisws.of State for
Home Affairs announced the other day that a
Bill is going to be brought forward which
will provide for compulsory arbitration.
How one wishes that such a thing had been
done before September 19. Then perhaps the
question of this strike might not have arisen.
After all, that was the main cause or the
main point on which the negotiations
broke down. Even now, if this had been
conceded in the Bill, it would have been
much better. It would have been in the
fitness of things if this Bill had been withdrawn
and a new one brought incorporating that
provision. Then perhaps the thing would not
have looked so bad and so odious as it seems
to be today.

Coming to the wider question of strike and
the cmployees’ demands, the employees have
not been crying for the moon. What they
wanted is a need-based wage. Here isa princi-
ple which Government have accepted. They
‘wanted full neutralisation of the rise in the
This is again a principle which
Government had accepted. 1f Government
could not implement it in present circu-
mstances, surely they could have appealed
to the employees’ patriotic sense. 1 still
believe that a large majority of the government
employees are nationalist; they are patriots
and are amenable to patriotic appeal. Only
very few of them are in the clutches of anti-
national forces which want to createanarchy
in this country. But this Government by
putting them all together, bundling them all
together did no service to itself, no service
to the democratic forces of the country,
no service to the country and no service to
the employees. Therefore, 1 would again
repeat that the Government has mishandled
the whole situation.

As to the plea that ‘we are not in a position
to pay,’ as just now my hon. friend, Shri
Rane, has said, this Government has been
following economic policies which have been
leading to such a lot of waste. We are a
potentially rich country and had we
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busbanded our resources properly, we should
have been able to give to our employees not
only need-based wage but something more.
Because our policies are bad, we cannot
pay them. That is no argument. 1 have to
tell my friends on the left on the one side you
say that we must give them need based wage
but at the same time you support the policies
that the Government have been pursuing and
which have led to so much waste of public
money. Unless these policies are changed,
unless you agree with e, unless you join
with me and unless you stand with nic in
demanding from the Government to bring
about a change in their cconomic policies,
you have no right to ask that they should
give need based wage. Need based wage can
be given if the economic policies are changed
and things are improved. It is sometimes
argued that because there are so many
workers who are not getting as much as the
Government employees are getting, therc-
fore, we cannot give them morc. This is a
very wrong argument. The Government
should act as a model employer. If some-
thing is right, why should you deny it to
your own employees. If you cannot act as
a model employer then how can you ask
the private employer to behave better? You
say that those emoluments cannot be given
to every onc; so we cannot give them to the
Government employces. In this House the
Ministers are drawing c¢mpoluments much
more than what MPs arc getting. Because
all the MPs are not getting those emoluments,
so the Ministers also should not get more
emoluments? That is no argument. You
should try to give other workers also, but
tha! is no reason why your own employees
should not get their duc.

In the end, 1 would make one appeal.
Whatever is done is done. Let us forget the
past. I would remind you of the famous
couplet of Rahim,

‘T TAT A AR, BreA #Y FEA
w1 F0 B wE @Y A 9oy Ay A1 )

The big people should have the quality of
mercy. You are the Government.

9@ T § w%ar §, Afe wren
FHaT AfY g awd g
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You are the employer. You are the master.
Now ecven if the employees under some
provocation or out of frustration have done
something, my appecal to you is that you
now take a merciful attitude, be magnanimous
and do not adopt a vindictive attitude to-
wards the employees. It is good that many
of the employees have been taken back, but
there are still about 10,000 employees who
are suffering, out of them some are in jail
and prosecution is being launched against
them. My appeal to you is: let us open a
new chapter, withdraw those prosecutions
and take a lenient attitude towards the em-
ployees so that in future when you set up a
permanent machinery of compulsory arbi-
tration, no occasion for further strikes
may arise.

With these words I would again appeal
to the Government to withdraw this Bill,
but if the Government refuse to withdraw
this Bill, then my Party will oppose it.

oft e v (ATEAT) ;- FareAw
wgIey, & ¢@ faamx § T qyAr wgar
f& 77 ¥ sHofE &1 oo
Tofaw som ¥ Sf@ ar ar ay,
wifs & amen g e frfewwr = &
T & wiiaw qud & Fre qoifa idfy
£ 1 A fad ag Fg & wW A W,
afe® & frdg v&m TP fr ay
T T A FraAdy 7 w2 formy e ¥
T wwrQ g worihfy ¥ weny
e farfagl Y o & « od
gafog & fraga s apm fe v
fadnft 7w ot Toeiifa dwy € @Y
e e /W3 ¥ fRd e
fiear 8, frar QT 41 A wTTT i Fov v
faw & o wfgwre soee & fag §,
# W w3 § e a9 wiwerdt
T AFA GUIR & |19, agE  areardy
¥ a1q Te w4 waife qa aa oY
aga & oY O § O Frfew aft 8o
g7 7 %Y wAfarge afew g1 ar g
ARy Af e ¢ ca AW &
frg 1 ¥fer & wigm e *Y anare
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{ofr e argreT]
wam A fammm 2 fF awe &
% ¥ 5 sefdfar faw o=y s
ST, afE §@ WY AT AT AR
fafrma wreaam § e & A & a2 faddy
T Y | ¥ 7g Frfema wrmar
2 5 guR faefY &= 7 2@ A
T T gfTaE A AFA qgEAET
EAERTd ¥ o AR g dEw FX ) 3%
gfra=a &Y awwar Y Ao 9T fe
wT & 1 agdt e 77 € FF S wm
IR AR 99d § | AR gEd A9
¢ 3§ A 92 fFaeT S wwee o
T N § | AQ fafma A @
f& @ QA1 NN F M 7w @H=
o fer., . . (wmmew)
# T gfam sEwat & A7 I @
g1 WY @ 3T g e A
e e Y a<w St frar @y
(vowem) . . . & ag of e T
=g § 5 sgi a qoed w1 Fare
g, wm awg § & qul aedi & g
qEA THA™ ¥ a9 wigs e )
Al ¥ frer wm ? AH A oag
fafeaa wwaar ¢ 5 wegi-ogr gfew &
& A7 §, IgH I AT HAATA T
& @1 I @ WHR Y avar Sraartear
g & 1| g WA W § gEa
faager 7t ff, a1 F AR AR FH W
g T € | gfAEE w1 Rl W
FoT v | AfeT gt o gfaw agw e )
AR Y TR J oA A 39X w7 O
# qR I & foq dar< g AfeT I
gt fo a, it ot doft o 2 are
aw W | Afew gfaw & a6 oaw
¥R IH IJEE o # G 6k
gfew FFwe & = T Wi FRh
# frere fen s e Sa% wa-
ET qgT I @A Y TE | AN AR
¥ wgt T gferw & Y gy vk | ooR-
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mm’rwmﬁmﬁﬁﬁ

(eqqam) . .

afag & 1g wd ot & fadew
FEAT fF WG TF TRYW T {HAT
¢, 98 W aga a8 dww ) fafees-
S g & st agt o fedt 7
HTT 144 G ALY | IZT HY TST FHR
oo Y 412 &, o G AAT oY
FY A TR & F R AT g
&7 Frew fA a7 gw 9T #a9 fagr v
FRodr g 1 FfrTsen o
& A1 A wfaw g & e A
oTfEaw F1 FTAT &9 faar o @1 3 7R
IgF ATART Y T AT FTaATiEEl
FIAT &9 faar 91 w@r & AR I
TER AU A AU §, ST R @&
ar fwt gafaae frar strq qar faw
FHartaEl #Y g faqn mar g an
AL § AT @7 ] I FIC AEH-
wfr-@F e &7 @iftw F@ )
FTAT AT |

SHRI V. KRISHNAMOORTHI (Cudda-
lore): Mr. Deputy-Speaker, Sir, on behalf
of my group, 1 oppose this primitive
measure which has poured more poison
among a section of the community, against
the working classes and the Government
servants. You would understand that we
have been opposing it with certain reserva-
tions, but thc Government thought that
this sort of measure is necessary for protect-
ing their ruling class in the party for ever.
There is no question of any revolution or
disorder. Only they thought that the Govern-
ment can be complctely ruined if the strike
was allowed. That is why they have brought
this measure. I cannot be a party to
support it.

The Home Minister is now here. His writ
does not have full value in some parts of the
country, especially in Kerala and some other
parts. His currency does not have full value
in some parts; it is at a discount. He is
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laughing at me, because he knows it. After
the changed political complexion of the
States, even after this Bill is passed, I hope
he would not have opportunity to use this
measure and that it will be kept in the
Statute-Book as a dead-letter. I want that
this law should not at all be used.

T am one of those who, after the promul-
gation of this ordinance, persuaded the
workers not to go on strike. We never insti-
gated anybody to go on strike after the 13th,
but the Government, by this measure, only
had the opposition of the Central Govern-
ment employees. What is the position today?
They are victimising the workers. I would
like to appeal to the hon. Home Minister.
At least for the third reading, he has come
here. The Prime Minister met all the Opposi-
tion Party leaders and she wanted to convey
that she is not victimising anybody. Today,
the position is about 20,000 employees are
facing prosecution; 12,000 employees are
suspended, and there are more than 8,000
cases pending. I would like to appeal to the
hon. Home Minister to identify the real
enemy of the Government. The real enemies
are not the workers in the telephone ex-
changes or railways or other offices. The
real enemies are only my friends. Mr.
Banerjee, Mr. Joshi and others. If the Home
Minister wants, let him take revenge against
these leaders, not against the thousands of
workers.

Most of the States have already written
that the cases should be withdrawn. If this
Bill is passed, let them not take revenge
against the thousands of employees and
their families, against whom cases have been
booked. There arc cases of innocent emplo-
yees being victimised. The higher officers
have suspended them. In some States like
M.P., the arrested people have been reinsta-
ted. But in some other States, they have been
suspended permanently. Why is this double
standard being followed? In Rajasthan,
Haryana, Punjab and Dclhi, several thou-
sands of employees are suffering. I hope the
Home Minister will be kind enough to with-
draw all the cases and the promise made by
the Prime Minister before the leaders of the
opposition earlier will be implemented after
this Bill is passed,
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This is an excessive measure. It has more
poison in its sections and it will attack the
workers in future. 1 request the Home
Minister to use it cautiously. I hope there will
not be any occasion when this Bill will be
used against the Central Government emplo-
yees. With these words, 1 pose the - Bill.

SHRI K. NARAYANA RAO (Bobbili):
Sir, it is but natural that this Bill has been
engaging the attention of quite a good number.
of my hon. friends. I quite understand their
feelings. But there is a distinction between
Government servants working in public
utilities and ordinary industrial workers. If
we forget that and evolve a working class
including all these people, the result will be
the consequences of the strike call which
they gave the other day. In industrial dis-
putes, certain areas have been earmarked in
which the right to strike has been regulated.
I take the word of the hon. Minister that they
will evolve a machinery for resolution of
the differences. Once that is incorporated,
there is not much difference between this
Bill and the Industrial Disputes Act, except .
in the matter of punishment. The Indus-
trial Disputes Act provides for a maximum
punishment of 1 month in the case of persons
joining the strike and six months in the case
of abettors. In this Bill, it is six months and
one year respectively. There is no other dis-
tinction between the two.

So far as Government servants—pure and
simple—are concerned, the Joint Consultative
Machinery is still in the process of evolution;
it is yet to take concrete shape. The railway
employees, the postal employees and other
civil servants joined together and gave that
strike call. Even under the Industrial Dis-
putes Act, there cannot be a strike like this
for need-based minimum wage. There are
certain areas where there is a possibility of
negotiations and if the negotiations fail, they
can go on strike.

If they fail, it can be referred to the Con-
ciliation Board for adjudication.” Here again
when the proceeding is before the Concilia-
tion Board, they should not go on strike.
There also there may be an illegal strike.
It is for the first time that this Bill has been
introduced here to ban the illegal strike.
There is an Industrial Disputes Act for this
under which the disputes can be scttled,

.
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(Sbri K. Narayana Rao)

The second point which 1 would like to
emphasise in this context is this. There is a
simple basic thing underlying the concep-
tion of our legislation. That is the trade
unions must develop their leadership. They
should not, in any-way influence anyone.
They should try to evolve their own code.
A higher punishment has been provided for
so far as strikes in the industries are con-
cerned. They should evolve their own code.
Similarly, so far as Government servants
are concerned, a Joint Consultative Machi-
nery must be evolved. But, don’t bring the
trade union activities between the govern-
ment servants for God’s sakc. These have,
of course, nothing to do with the government
servants. But, if they go on strike, the whole
of the administration will be paralysed.

MR.DEPUTY SPEAKER: Mr. Mukerjec.
SHRI H. N. MUKERIEE (Calcutta North

East): Mr. Deputy Speaker, Sir, (Interrup-
tions).

sft faefr st (W) @
faw ¥ ST & qwET GG AWM R | wE
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o & swwr w1 fean gaw gu oy
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9T |qTT § AR gATr @ s ¥ wfa-
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fear g | FEw 3 fawe &1 awg AR
faar g T gw WY WR wEW
e it Wi IuT F & M7 F=
& @ ST gy faw Smar war @

oft wfeTenw agar (faete) ¢
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SHRI H. N. MUKERJEE: Mr. Deputy
Speaker, Sir, we arc reaching the oend of a
sordid chapter and as we have opposed the
Bill at every stage, we are opposing this
moasure lock, -stock and barrel. To-day,
particularly, is a very sad day not only because
Government is pushing through this ob-
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noxious measurc which stinks in every pore
of it but, in the morning, the atmosphere
this House was tainted with stink when the
Minister of Communications tried to justify
a footling little bureaucrat in U. P. who had
banncd the despatch of a telegram when
everybody else in this House thought that
the action was objectionable. So many objec-
tionable things are done by Government
and this Bill is the embodiment of the kind
of thing which goes on. Ostensibly, it is for
threc years; Mr. Shukla has vouchsafed to
the House one of the small mercies when he
reduced the period from five to threc years.
But, we know the way the wind is blowing
thesc days as far as the Government is con-
cerned. There is no doubt about it that the
Bill is pushing through a whole approach to
labour problems. It is an attempt to secure
a ban sooner or later, a ban on collective
bargaining, a ban on collective action by
organised workers and obstruction in the
path of collective bargaining. And this is
happening in spite of thc sophistries with
which our friend Shri Narayana Rao was
pleased to treat this Housc just now.

1 have had to say in this House earlier
how a most dclcterious practice is taking
shape, namely, ‘once an Ordinance, always
a statute’; it becomes a permanent feature of
the Constitution. This is an utter reversal
of parliamentary policics. We know how this
Government acts when it is armed with
arbitrary weapons, like what it did in time
of emergency with the DIR and the Preven-
tive Detention Act. It pursues policies which
a very conservative minded jurist like Shri
Setalvad was constrained to characterise some
time ago as a *‘constitutional dictatorship.”

1 had also occasion to point out another
speciality of this Bill where retrospective
immunity is given to certain actions of
Government in regard to repression of the
workers. 1 was astonished because we have
in this House on the anvil of our business
the Liability in Torts Bill as far as the Govern-
ment is concerned and therc we are dis-
cussing this whole question of retrospective
immunity, how for it can be given and all
that. It appears from the Constitution that
except in times: of martial law retrospective
immunity cannot be given. But that kind of
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thing is injected into the Bill by the back
door.

I would like also to point out how inter-
national norms are being violated by the
passing of this kind of legislation. Our laws
regarding strikes are already rigid and in-
hibitive enough. This country, however,
i§ a party to certain international conven-
tions. 1LO Conventions 87 and 98 relate to
freedom of association and collective bar-
gaining rights and it has been pointed out
carlier in the debate that those rights have
been violated.

I remember that a case happened in regard
to Japan when on a complaint from the trade
unions the ILO had to send a mission to
investigate such infringements and the
Government of Japan had to rectify such
violations of the Convention. It may be
that in our case also something of that sort
would take place.

In the name of essential services the entire
trade union movement is being. . . (Interrup-
tion)

MR. DEPUTY-SPEAKFR: The hon.
Member should try to conclude now.

SHRI H. N. MUKERJEE: Kindly let
me have a few more minutes because we are
opposing this measure much more stridently
than the others and we have to suffer.

MR. DEPUTY-SPEAKER: I am con-
strained to say that the Speaker has observed
that 2.45 is the deadline; It is very difficult.

SHRI S. M. BANERJEE (Kanpur): You
can extend it by half an hour.

SHRI H. N. MUKERJEE: Already the
Government has been told that our trade
union movement cannot agree to anything
like a statutory ban on strikes, even with
assurances about the statutory imposition of
compulsory arbitration or  adjudication.
Arbitration voluntarily accepted is quite
another thing. The right to strike, to with-
hold one’s labour, is fundamental to collec-
tive bargaining and Government should
remomber that notice has been given to it
that whatever the circumstances that right
will never be taken away. We know the
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steps that Government are ready and willing
to take in order to suppress the working
people. The vile incidents at Indraprastha
Bhavan will be remembered to the shame of
our people for many long years to come but
that is not the way to achieve class peace in
this country.

1 would like to remind our fricnds on the
Treasury Benches, particularly Shri Chavan
who certainly should know something about
the history of our freedom movement, that
in the year 1920 when at Calcutta at the
special session of the Congress the non-
cooperation resolution was passed the Presi-
dent was Lajpat Rai and Lalaji went from
Calcutta to Bombay to preside over the
inaugural session of the All India Trade
Union Congress. He should remember that
over the sessions of the Trade Union Con-
gress there have presided Chittaranjan Das,
Motilal Nechru, Jawaharlal Nchry and
Subhas Chandra Bose. All these things are
matters of history. But this is the way in which
Government brings forward legislation,

What are we heading towards? The
Weimar Constitution was supposcd to be the
frecst in the world as far as the conditions
in those days were concerncd, but the

‘Weimar Constitution went the way of all

flesh when reaction took over in Germany.

MR. DEPUTY-SPEAKER: The hon.
Member should conclude now.

SHRI H. N. MUKERJEE: [ am con-

cluding.

Our working people have given notice
already, and my job is to repeat that notice,
that they will fight their battle against the
Government if it pursues policies which are
clearly indicated in the present measure.
I remember distinctly what Pandit Jawaharial
Nehru used to say quoting a Prench saying.

Cet animal est tre's mechant; quand-
on I'attaque, il se defend.

“This animal is very wicked; when
it is attacked, it defends itself.”

The working class movement is being
attacked by the Government and, naturally,
the working class will defend itself. The
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[Shri H. N. Mukerjee]

Government should see the hand-writing on
the wall. The Government should remember
that if it is going to have a new fascistic order
of society, it is pursuing a goal which will
never succeed. The conditions have changed
and the working class movement can never
be defeated. Hitlerism has fallen like Lucifer,
never to rise again. In this country also,
anything in the shape of new fascistic practices
will never be tolerated by our people. That
is why this country gives notice that this
measure is symptomatic of a disease of which
Government should cure itself if it is going
to survive. 1 oppose this measure with all
the strength at my command.

SOME HON. MEMBERS rose--

MR. DEPUTY-SPEAKER: Now, the
Speaker has already announced that the
Minister will be called at 245 PM. 1 do
recognise that those who participatced and
fought at cvery stage of the Bill should be
given some time at least. So, what I would
suggest is that you confine your remarks to
2 or 3 minutes each. (Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
Everyday, you are changing the ruling of the
Speaker. We should stick to the time-limit
fixed.

MR. DEPUTY-SPEAKER: It will not
be proper if we apply guillotine at this stage.
I am not going to apply guillotine at this
stage.

DR. RAM SUBHAG SINGH: What is
wrong in that? Then, we shall have to move
a closure motion (larerruptions).

MR. DEPUTY-SPEAKER: 1 don't mind.
I will not shut out debate at this stage.

SHRIS. M. BANERJEE: Let him move
a closure motion. We shall sce.

ot odfre for (Teew) ¢ wae
¥ fody e oY &4 7 e A ?
a1 g fafeer agm AR W ar gw &
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MR. DEPUTY-SPEAKER: You cannot
have it both ways. You want to have a closure
motion and, at the same time, you want to
speak on the Bill.

DR. RAM SUBHAG SINGH: You ob-
serve the time-limit fixed.

MR. DEPUTY-SPEAKER: Is it proper,
at this stage, to apply guillotine?

DR. RAM SUBHAG SINGH: You ob-
serve the time-limit. Yesterday also, the
Speaker announced the time schedule. You
ought to have followed it.

MR. DEPUTY-SPEAKER: So far as I
am concerned, 1 am not going to apply
guillotine at this moment.  (Interruptions)

SHRI S. M BANERJEE: You adujourn
the House sine die.

MR. DEPUTY-SPEAKER: Would it be
proper to shut out the debate at this stage?
(Interruptions)

SHRI RANDHIR SINGH: You call
the Home Minister. a7 gq & & foeft Y

AT WY | T A AT TG F
R gAY gl ¥ gk €

st for aroraw (F=T) © SUTERE
wE1e, a8 I EEF af g fgw
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): You were
pleased to observe that those people who
fought against the Bill, at every stage, should
be given chance. Do you mean to say that
those who supported the Bill should not be
given any chance? [ want clarification on
that.

MR. DEPUTY-SPEAKER: Dr. Ram
Subhag Singh also suggested to try to be,
as far as possible, within the time-imit. . .
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DR. RAM SUBHAG SINGH: 1 sug-
gosted four days back. You yourself said
that 7 hours will be enough. You are going
against your own suggestion.

MR. DEPUTY-SPEAKER: What can 1
do? At the final stage, I would like to call
some Members from this side and some
Members from that side. At this stage, I
cannot apply guillotine. 1 can apply the
guillotine at some other time and not now.
Would it be proper to do it now? Would it
be consistent with the atmosphere that we
are having just now? (Interruptions)

SHRI NARENDRA SINGH MAHIDA:
(Anand): On a point of order.

o e By T T e A
FE H A §, A U o AT |
T A e R Awos &
aH ¥ AFa L Y A I A | gW T
da & W @ fafreet Y ey |

SHRI VIDYA CHARAN SHUKLA:
When the hon. Speaker announced the time-
limit in this House, he had before him all
these considerations, the atomosphere, the
requirement and the timc already taken.
Having considered all thosc things, the hon.
Speaker said on the floor of the House that
he would not allow more than one hour;
he said that he would call the Minister con-
cerned at 2.45 P.M. He has said this. I think,
it is rather unfair to say now that the atmos-
phere does not permit. Thc Speaker has
already observed this.

MR. DEPUTY-SPEAKER: Yesterday
the Speaker observed that we should finish
this by quarter to 4 or 4 P.M. But after his
observation, he sat for two hours, we sat
for four hours. When we provide opportu-
nities for debate, according to the procedure,
reasonable opportunities should be provided.
1 am not exceeding that time-limit. Keeping
that in view 1 am appealing to the hon.
members not to exceed two minutes.

SHRI CHENGALRAYA NAIDU (Chit-
toor): I am rising on a point of order.

SHRI BAL RAJ MADHOK: Ten
minutes have been lost on this; by now, some
members could have spoken.
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SHRI CHENGALRAYA NAIDU: Now
you have allowed further discussion. When
you allowed further discussion, you said that
you would allow only that side which is
opposing the Bill. How can you say that they
are going to opposc and wc are going to
support the Bill? 1 am going to oppose the
Bill.

MR. DEPUTY-SPEAKER: You have
not followed. I will call a few members from
this side also. Some of you will be called.
Please resume your seat. I want to save the
time.

SHRI CHENGALRAYA NAIDU: We
may also oppose the Bill.

s onfic few: @ mar adeer
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MR. DEPUTY-SPEAKER: Will Mr.
Randhir Singh please co-operate? Let us
resume the debate and conclude it. Mr. Joshi.

SHR1 NARENDRA SINGH MAHIDA:
You have not heard my point of order. Under
rule 362, 1 move a motion for closure. . .

SHRI KRISHNA KUMAR CHATTERIJI:
(Howrah): I move a formal closure motion.

SHRI NARENDRA SINGH MAHIDA:
Rule 362 says:

“At any time after a motion has been
made, any member may move: ‘That the
question be now put’, and, unless it appears
to the Speaker that the motion is an abuse
of these rules. . . "

SHRI MADHU LIMAYE (#ii%): Itis
an abuse. THY SATET T HIT E¥ {7
¢ ? o facga qaqw 1 o Pl o
v

SHRI NARENDRA SINGH MAHIDA:
“. . . or an infringement of the right of
reasonable debate, the Speaker shall then
put the motion: ‘That the question be
now put’.”
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[Shri Narendra Singh Mahida]
I move:

“That the question be now put.”

MR. DEPUTY-SPEAKER:
supporting it?

Are  you

DR. RAM SUBHAG SINGH: 1t is not
our intention to abuse it. As you know, this
has been going on for the last seven days.
We do consider, and everybody feels, that
there has been enough debate. Therefore,
1 support it.

MR. DEPUTY-SPEAKER: Now, the
question is. . .

SHRI S. M. BANERJEE: On a point of
order.

MR. DEPUTY-SPEAKER: What is the
point of order?

SHRI NARENDRA SINGH MAHIDA:
You dispose of my motion first.

MR. DEPUTY-SPEAKER: Please re-
sume your seat. | know how to conduct the
proceedings. You cannot dictate to me like
this. There is a point of order on your
Motion. Please resume your scat. Here is a
point of order. Dr. Ram subhag Singh has
supported the Motion and 1 am going to put
it to the vote of the Housc.

15 hrs.

SHRI S. M. BANERJEE: My point of
order is this, Sir. . . (Interruption)

MR. DEPUTY-SPEAKER: Let us dis-
pose it of in half a minute.

SHRI S. M. BANERJEE: My point of
order is this, Sir.

This motion has been moved under Rule
362 (1).

MR. DEPUTY-SPEAKER: 1 have
followed it.

SHRI S. M. BANERJEE: 1 invite your
attention to this point, Sir. Yesterday the
hon. Speaker, when he was in the Chair. . .
(Interruption)
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MR. DEPUTY-SPEAKER: No. no. You
may come to the rule. I am going to put it
to the vote now. Idon’t want to refer to what
happened ycsterday. Now the motion is
before the House. If you want to speak any-
thing about this, you may speak.

SHRI S. M. BANERJEE: That guillo-
tine cannot be applied at the third reading
stage. That is one point. In 1928 what
happened was this. You may kindly find it
out, Sir. Then, Shri Vithalbhai Patel gave
a ruling after the Opposition walked out,
that the House was not properly constituted.
You have your right. You are guiding the
deliberations of this House, you are guiding
the proceedings of this House. You have
the right, Sir, under Rule 389 which says:

“All matters not specifically provided
for in these rules and all questions relating
to the detailed working of thesc rules shall
be regulated in such manner as the Speaker
may, from time to time, direct.”

You have directed, Sir,that some more time
should be given, My last appeal to you is
this. . . (Interruption)

DR. MAITRAYEE BASU (Darjeeling):
1 belong to the independent group. I want
to speak. 1 havc not been given opportunity
so far.

SHRI S. M. BANERJEE: 1 only want
to request you, Sir, that you should be
governed by the residuary rules. You have
got the residuary power under rule 389.
Kindly adjourn the House sine die and be

‘done with it. You will become another Bijoy

Banerjee.
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MR. DEPUTY-SPEAKER: No new
point.
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MR. DEPUTY-SPEAKER : I have fol-
lowed it. Don’t read it. Under Rule 363,
another motion can come.

st S GTARG@ . AT AT g
&ifow 9% wwqma #:7 |

SHRI VIDYA CHARAN SHUKLA:
May 1 draw attention to rule 291 which very
clearly says that at the appointed hour. . .
(Interruptions). The Chair has permitted me
to speak.

SHRI MADHU LIMAYE: No, he
should sit down.

St WIN SAAGKW: T AW TH
T @E !

SHRI VIDYA CHARAN SHUKLA:
I do not mind.

SHRI SHEO NARAIN: What is this,
Sir? You are not controlling thc House.

Is this the way? qg a7 &Y @I & ?
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MR. DEPUTY-SPEAKER: Will hon.
Mcmbers resume their seats ?

SHRI NAMBIAR (Tiruchirappall)): Why

do they want a closure motion now ?

MR. DEPUTY-SPEAKER: As I have
already observed, I felt reasonable opportu-
nity should be provided for some more
speakers. But as the Speaker had declared,
at 2.45 P.M. the Minister was to be called.
Even then, I said I could use my discretion to
extend it by half an hour. But it appears
that even if I were to give only two minutes to
cach member, I have to call about six more
from the Opposition side—because some—like
Shri Abdul Ghani Dar—were assured at the
earlier stage that opportunity would be given
at this stage—and three or four from the
Government side. It will take 45 minutes
minimum. It will not be easy.

SHRI S. M. BANERJEE:
my name; I will not speak.

st ot s & ofr ag
AET | THo THo AT A
MR. DEPUTY-SPEAKER: But in bet-

ween, a Motion has come from this side.
Whether it is in order is a different matter,

I withdr w

SHRI V. KRISHNAMOORTHY: Let
the Minister withdraw the motion. We will
pass this Bill. Why is he in a hurry at the
last stage?

MR. DEPUTY-SPEAKER: I must give
them time. If he withdraws, we can proceed
with this. We will try to conclude it early.
I will exercise my discretion but only on one
condition that only two minutes will be
allowed to each speaker, accommodating a
few from both sides, because we have
extended the time several times.

Shri S. M. Joshi.

ofi Qo o Wieh (FAT) : Tw
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.+.MR. DEPUTY-SPEAKER: No
debate on procedure.

sft ok sl IFE A
® T A9 FRQ |

MR. DEPUTY-SPEAKER: I will exer-
cise my discretion to this extent that two
minutes will be allowed to each speaker.
‘Let us conclude, the debate. I have appealed
"to the hon. Minister. He has agreed to the
giving of further time

more

AN HON. MEMBER: What about his
Motion?

MR. DEPUTY-SPEAKER: He has with-
drawn it.

- SHRI 8. KANDAPPAN (Mettur): He
has not sought the permission of the House
to withdraw it!

st TWo TWHo WW: IUTemH
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. SHRI SHANTILAL SHAH (Bombay

North West): 1 said he was a good man.
I never accused him of anything.
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W § e qewinw feeazw
TFR § gdwe afafaw & fog 1€ T
QT 9t

MR. DEPUTY-SPEAKER: It is very
difficult for me; 1 have already given enough
latitude. At this hour. no arguments should
be put forward, but the hon. Member should
only say a few words and conclude.

st Qo TRo FWT: SUTHAN
EIET, TA q9g § HH T |
# farderdr ¥am g fF awd wogd

F1 #3771 & oF feq A geaw +0 WK
a7 3% fAw I Y g5 T4 &, wife
# wweAar g fF gEAa 7 S am fea——
Y AETHA HT ANS—IH A6
F 13 % A7 9T qg FTA AT T AT
w® &1 v Fga 9 & fafezargw 7 731,
afga 7 w39 ¢ 5 ag fafeewrgdo
A | 7 T W G @A g
I gATE AT FT FIE F F AT e
g, IR BETA FEA F W[ qAT
AT AR &, ITHT ATATY T HT TqH
T W], A T FAS FAE G AW
qFAT .

MR. DEPUTY-SPEAKER: 1 have ex-
tendcd by half an hour and I could give only
two minutes to each Member. It is very
difficult for me otherwise. Now, the hon.
Member has got to conclude.

st gEo THo Wwl: IUTEw
wgrEw, 30 @ faw ¥ a asw fadw
& 1 T gr9H T« fawr #7 o@ FEW Ay
# wgar g I g weE & A nfewr
g I wagR W F f9Q wraws
¢, TER IFT W A F I QA
T T GIE N AT g )
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ot faafr fawr:  Samewer oft, #
@ fao o1 awdw Fear g 1 AT A
TER Y sgTAEn § R w fw &
9T FY AT qeET qoF g # &
§ SEFT R #OW ¥ 919 TRAE &,
frt sz & Arg 7 #3, Afew AN
qrfegt Aegd F1 IHATA FT FTH F40,
JAF GG LW JOAT HT TR AT
wfeq 1 & wrad 7 WY FEAT ATEAT §
f& o crgeET & I9Fr I A@ @
A, Y AT o 92 FY AAS §, et
T AT §, WO T & AN § | TR
g & faq a7 .oy 42 & 9y
AP FWQ &, TAT FIZX AW I
aTq F3, ¥FFT T Y AT ITHT AEFTT
a TH A TE T ¥ FIER F N

SHRI K. RAMANI (Coimbatore): 1
oppose this fascist black law in roto. This
Bill should not be passed but it should be
withdrawn. Yesterday, while the hon. Minis-
ter of State in the Ministry of Home Affairs
was speaking, he said that this Bill valued
the right of the employees to strike and it
did not take away the right to strike and it
did not prohibit strike amongst Government
servants. This is completcly wrong. Under
the Bill there is a clear provision in clause
2 (1) (a) (ix) which covers all matters with
respect to which Parliament has power to
make laws and strikes in which in the
opinion of Government would be prejudicial
to the life of the community. Under this
provision, on almost all the industries
Government have power to make laws. The
steel industry; the coal industry, the iron ore
industry, copper mines, zinc, manganese,
coal, gold, dolomite, pyrites, etc. come under
Mines Act, then, petroleum and oil refineries,
chentical industries, fertilisers, civil aviation,
ports and docks, road transport, textile,
sugar, hotel industry, plantation, all defence
industries, banking, life insurance, ship-
building, tobacco, bidies and cigars, food
articles, heavy engincering, hcavy clectricals,
Government servants, Ministerial staff, admi-
nistrative and clerical staff, all these come
under the power of the Central Goverament.
Then, I ask the hon. Minister what on earth
has been left out. The kisan leaders were
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shouting here the other day about the kisans,
and I may tell you that the kisans are‘also
coming into this field. 1 may tell you that in
UP 20 lakhs of kisans are on strike, refusing
to give sugarcane to the sugar industry. Two
months sugar production has afready been
lost. Suppose Government tomorrow assu-
mes power under this law and declares that,
that is an essential service because sugar is
very necessary for the daily consumption of
the community, then they can say that the
kisans also cannot strike. These kisans may
be arrested and sent to jail for six months
and also be asked to pay a fine.

This law is a completely fascist law. I do
not know why this Government is bringing
forward this Bill.

AN HON. MEMBER: Bocausg: it is a
fascist Government. -

SHRI K. RAMANI: The ecxploiting
classes, the ruling. classes, the capitalist
classes, the landlord classes are represented
by this Government, and, thercfore, this
Government wants to bring forward a Bill of
this nature to suppress the people ultimately
to save these classes.

More than 20,000 Government employces
are being thrown out. If Government want
to assume power under this Bill and send
these 20,000 Central Government emplo-
yees who have already been victimised to
jail, then I submit that these employees will
become the grave-diggers of this Gavern-,
ment, and this Government will be over-
thrown by them, and the people of this
country.

SHRI CHENGALRAYA NAIDU (Chit-
toor): 1 am very sorry that - while
bringing forward this Bill, Government have
left out some important clauses. They should
have inciluded some clauses to punish the
anti-social and anti-national elements who
instigate the people to go on strikes and to
break the laws. If those clauses also had
been included | would have whole heartedly
supported this Bill. But I am very sorry
that the Home Minister has excluded them.

SHRI GEORGE FERNANADES: It is
an anti-social ard- antinational law. *
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SHRI CHENGALRAYA NAIDU: It is
the duty of every citizen to respect the law.
But there are some persons who go and insti-
gate the people to break laws. There are some
hon. Members who are law-makers and yet
who have gone out and advised the people
to break the law. They should have been
punished. Those people should have been
charge-sheeted and they should have been
put behind the bars. But Government have
failed to do that. T am very sorry that Govern-
ment have not brought them to book. At
least now, I want Government to come for-
-ward with a Bill to put behind the bars those
anti-social and anti-national elements who
are against the country’s development and
who are only interested in ruining the country.
The anti-national people, who have got
extra-territorial loyalties must be punished
and sent out of the country.

SHRI SAMAR GUHA (Contai): 1 am
constrained to observe that this is a Bill which
one should not call merely as a black Bill
but a dictatorial Bill in a domocratic set-up
run by a Government which profcsses to
practise socialist democracy. They have
talked much about the maintenance of order
and discipline in the Government administra-
tion. Every Government employee wants a
patriotic participation in the administration
and in the running of the Government. But
the proper condition for that has to be
created.

T would like to draw your attention to the

fact that in the present system, there is one’

set of lavatories for the class I1, III and IV
employees and another set for the gazetted
officers; there is one sct of recreational halls
for the gazetted officers and another for the
other categories; similarly, there is one rest-
aurant for the gazetted officers and another
for the lower categories. There is no ques-
tio of a need-based minimum wage here,
but it is just a question of a certain equity.
Government talk of socialism, but even this
elementary equity is not there in the present
Government administration.

Today, we find in the papers that Govern-
ment are going to bring forward some new
Bill at the next session. If that be so, could
they not gracefully withdraw this Bill?
During these coming three or four months,
the heavens would not have fallen. Even
that an:ndment which they had promised
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would not have come but for the 22 hours
that we have spent on this Bill and the seven
hours that we had spent on the points of
order erc. You may call it filibustering, but
I would submit that is a part of our struggle
to defend the democratic rights of every
workers in the Government of India or in the
private sector. [ would again request the
Home Minister: let him gracefully with-
draw it because a very learned judge of the
Supreme Court, J. C. Shah, has made these
observations:

“The whole of the judicial system will
break down. . . "

Onc of the major causes, he said, was the:

“ill-drafted, ill-conceived and some-
times slovenly-drafted acts, rules, regula-
tions, orders, directions and circulars
which are poured out in a continuous
and ever-increasing stream from the legis-
lative branch.”

MR. DEPUTY-SPEAKER:
exhausted your time.

You have

SHRI SMAR GUHA: Then he says:

“Often thcre was little appreciation
of the true proportion of a problem and
the remedy was thought out in a hurry
and carried out in the enthusiasm of a
momentary stimulus.

I would request that in the momentary stimu-
lus of the die-hard attitude you should not
pass this Bill. I hope after a second thought
you will repcal this Bill after consulting
others.

N dr feg (Jgaw) - fedt
Tz age oF faeeft fr Fqa &
a frareerd & fag v i FgA Wi
fEwad s e AT ¥, FwT ¥l
Far F EFA § | FAAL AT AT
FE AN A G RO E, W
s F w1 g Y faeefy § sl Ay
HAAGI AT FIAT § W ITH I8 @H
T B1F & AT IAHT HrE AT o g
Afe garl aTw frarw @ e o At
TENT F1E X AfHT To¥ T w7
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¥ WTAT Y, AH @H AT & 9T
T ag & f T gear wiwr f SwR
AT & | W A FleW I & T qv
AR @A Fgr ¥ AN | A Fgar g
ST 4T QRUTT § | AR G FT WGT
ST ARIFHSTS | Fa@EFR Y
g 5 A Y geEw § ¥ ofY AT §
fofea & wer @ T T oy
T E | WA FSE A T4 T A
IFATT § TE WA ITHRT AT AG |
g 3% 2 fF 19 faamat F1 A TEEE
T IERT A TR 31 AT AT |
T AW o &, FW At ) gy ARy
SRR G S LU
(cvmmam=r) . .
19 faaea 1 a9 =g, # 78 HAS0 &
FEM fF TAY T7 FTA FT TRATT FT |
AT AT AT AT aEer §, WY
TEE Y g ¥ feFwd § I A9
ghEET F ¢ | gAedl 3 @ & A =il
2 o o oY £ 9 T AN F @E
& BIET |

ofi wege T W (T )
et =dia AT,

“grd 9T F9 AWAT §

aq § §T TEar &Y,

w3 & g f gfrn

T § F4T g S 1"
% faae a1 & @ WAl ¥, fomr &
HIAT ARG a1, AR, F7 § 6
TESAT Y & 77 AT | T ¥ Ay |
oy wfead #, qarfaal § awaq &
fror g A

T A Fgm & 5 AeF A 80
ey fram & foed & o ¥ § fraay
50 %o AET WY s g § 1 gt
94 ¥ TF T qAT T I3 a g
ATy W EAT AT TF TIE Zfaer 9
B, v AN g I@ F 5 IEN
frq ag & wolfie T Tl F ajer an
q%ar § | 9 A g § faw A
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DR. MAITREYEE BASU (Darjeeling):
Mr. Deputy-Speaker, Sir, I am anxious to
speak on this Bill in my capacity as an Inde-
pendent trade unionist. While 1 appreciate
the anxiety of the prcsent Government to
keep to their position and to keep discipline
among their employees, 1 do not understand
how they hope to do this through this Bill,
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[Dr. Maitreyee Basu]

This Bill is not going to give them that posi-
tion. There are many Congress Members
who think that they love the Congress and
therefore they want the Congress Goven-
ment, but 1 can say here that though I am an
Independent Member, 1 do want thé Con-
gress Government to stay. I do not want
them to go. But I want them to behave in
a way which will keep up their prestige and
not decrease it day by day. The way they
are going on now will decrease their pres-
tige among the workers and amongst the
employecs they are employing.
- )

1 was specially anxious to speak about
the port and dock workers who never went
on strike, 1 mean, who never declared a
strike along with other Central Government
employees. They did not do anything on
the 19th September but they have been in-
cluded in this Bill. This is most unjust. That
is the height of injustice which you have
done to them,

‘MR. DEPUTY-SPEAKER: Please con-
clude.

DR. MAITREYEE BASU: Ycs, Sir.
I do not want to be selfish. 1 would like to
call this measure as a Raghab-Boal measure.
Since the Minister of Home Affairs does not
like the word ‘draconian’—hc is allergic tp
ite—l do not use that word. Raghah-Boal
means a fish which consumes all other fish.
This: Bill should be changed. Thcre may be
a measure to keep disciplime among the
Central Government employees; there can
be no difference of opinion on it. But this
Bill should be changed so as to make it
more acceptable to the country.

i ®o o wAWt (FHIYY:
IITETE WET, ALY FgAr A 6 A
"YW AR WX AW F IS0 gAT
 ag wew S A A | T Ak d
TENT BT A TF AT FgAT AE

z frafy SR,

ua ot & dx T,

A far A & B 3

Frt & 7 e o

MR. DEPUTY-SPEAKER: Shri Shukia.
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SOME HON. MEMBERS rose—

SHRI N. SREEKANTAN NAIR:
(Quilon): ‘We had a promise from them that
the Minister of Home Affairs will reply and
not ‘the Minister of Statc. We had that
promise in the House.

MR. DEPUTY-SPEAKER: It is not
proper. I cannot dictate. He has piloted the
Bill very ably. T have requested him to reply.
If after his specch the Home Minister him-
self wants to say something he is free to say
it. (Interruption) Do not make it an issue,
Mr. Nair.

SHRI N. SREEKANTAN NAIR: Mr.
Chavan is the mastermind bchind it. He
should reply.

SHRI1 V. KRISHNAMOORTHI: 1 re-
quest the Home Minister, through you, to
reply.

MR. DEPUTY-SPEAKER: 1 have
called Mr. Shukla to reply. . The Home
Minister is here. If he so desires, at the con-
cluding stage, he can add a few words.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Sir, most
of the hon. Members who spoke at the third
reading stage have repeated the same old
arguments and so there is very ‘little for me
to say about it. 1 want to say that our basic
approach to this problem is of sympathy.
We want to deal with the problecms of the
employces with sympathy. But we do not
want the problems of the Government em-
ployees and others to be made the subject-
matter of party politics. This is one thing
which we do not desire.

1 normally agree with what.Shri Nahata
says, but here, when he made the plea that
the Government employees should be allowed
complete freedom to indulge in politics, I am
sorry to say that this is not a thing to which
we can agrec. | _can say that the Govern-
ment cmployees can have fyll right to have
their own political opinion.

They can study politics and have political

opinion.

SHRI AMRIT NAHATA (Barmen): I
asked what prevents us from winning over
the Central Government employees.
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SHRI VIDYA CHARAN SHUKLA:
We do not wish that the Government em-
ployees should be made pawns in party
politics. It would be very unfair to the
Government employees and to the people
of India if public servants were to be made
pawns in party politics, as some interested
groups in this country have tried to do.
This is what we wish to prevent. As I said,
our approach is very sympathetic. We want
to approach this problem, whether individual
or collective, with sympathy. We are not
at all vindictive nor do we wish to be vindic-
tive in future.

Many hon. members, including Prof.
Mukerjee, mentioned that this  measure
should have been in combination with the
other measure which we have announced.
We wish that could be possible, but because
of circumstances, it was not possible. This
Bill has bzen brought forward to replace the
ordinance, which has to be issued much
against our will. It was not a pleasure for us
to have that ordinance issued. It had to be
issued to meet a certain emergency and cer-
tain conditions, which we tried our best to
avoid. We bent as much as possible and
as much as is necessary at that time to
avoid this contingency. But it was unfortu-
nate for the country that this kind of situa-
tion arose in which we had to issue the ordi-
nance. If this kind of contingency came about,
the entire blame should be put on these
gentlemen. . . (Interruptions).

1 want to assure the House again that we
want to bring forward the other comprehen-
sive Bill which will have positive measures
for settlement of the problems that face the
Government employecs. Only yesterday
we accepted an  opposition amendment
moved by Mr. Shinkre reducing the age of
this Bill from 5 to 3 years. This proves our
bona fides that we do not wish to keep this
Bill on the statutc-book any longer than
necessary. As soon as the other Bill comes,
we will incorporate in it both the kinds of
provisions positive and negative—and then
this Bill will not bc necessary. With that
in view, we accepted Mr. Shinkre's amend-
ment.

I want to emphasise again that our policy
towards the Government cmployees is not
one of vindictiveness or punishing pcople
or to prevent their legitimate rights. We
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only want that nobody should be allowed
to exploit them for party ends on for politi-
cal purposes. We have been attending to
individual cases of hardship, but if hon.
members bring to our notice any individual
case where a wrong decision has been taken,
we are prepared to look into it. There is no
question of our closing our cyes. 1 would
only request that hon. members should rise
above politics and try to co-operate with the
Government, so that we can handle the real
problems and real urges of the Government
employees and solve them in a proper
manner, so that it will satisfy them and
satisfy the people of the country also.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill, as amended, be passed.”
Those in favour of it may say ‘Aye’.

SEVERAL HON. MEMBERS: ‘Ayc’.

MR. DEPUTY-SPEAKER: Those
against it may say ‘No’.

SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: I think the

‘Ayes’ have it.

SOME HON. MEMBERS: No, the
‘Noes’ have it.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): Mr. Deputy Speaker, Sir,
before you ask for voting we are expecting
that the Government should withdraw this
Bill since there are voluminous opinions in
the country against this Bill. (Interruption)

MR. DEPUTY-SPEAKER: Let him
finish this. It is not fair. He is a leader of a
party. And let him say what he wanted to
say in onc sentence. (Interruption)

SHRI SURENDRANATH DWIVEDY:
Since they want to rush through this Bill,
we do not want to be a party to the passage
of this Bill and as a protest, we are walking
out of this House.

Shri Surendranath Dwivedy and some
other Members then left the House.
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MR. DEPUTY-SPEAKER: [ shall put
the question again. The question is:

“That the Bill, as amended, be passed.”
Those in favour will kindly say ‘Aye’.

SEVERAL HON. MEMBERS: Aye.

MR. DEPUTY-SPEAKER: Thosz against
will kindly say ‘No'.

SOME HON. MEMBERS: No.
MR. DEPUTY-SPEAKER: I think, the

‘Ayes’ have it; the ‘Ayes’ have it. The motion
is carried.

Now, we will go to the next time. Shri
Gadilingana Gowd.
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SHRI BAL RAJ MADHOK: Sir, what
about the division?

MR. DEPUTY-SPEAKER: I put the
question and it was carried. Nobody challeng-
ed it.

SHRI S. K. TAPURIAH (Pali): I chal-
lenged it.

SHRI JAGANNATH RAO JOSHI
(Bhopal): We challenged it.

MR. DEPUTY-SPEAKER: All right.
If you challenged it, for your satisfaction 1
am putting it again to the vote of the House.

The question is:

“That the Bill, as amended, be passed.”

The Lok Sabha divided:

Division No. 35)

Achal Singh, Shri
Ankineedu, Shri
Arumugam, Shri R. S.
Bajaj, Shri Kamalnayan
Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P, L.
Basumatari, Shri

Bhagat, Shri B. R.
Bhagavati, Shri

Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Birua, Shri Kolai

Bohra, Shri Onkarlal

Buta Singh, Shri

Chanda, Shri Anil K.
Chanda, Shrimati Jhotsna
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.
Chaudhary, Shri Valmiki
Damani, Shri S. R.

Das, Shri N. T.

Dasappa, Shri Tulsidas
Deoghare, Shri N. R.
Desai, Shri Morarji
Deshmukh, Shri Shivajirao S.
Dhillon, Shri G. S.
Dinesh Singh, Shri

AYES

Dwivedi, Shri Nageshwar
Ganpat Sahai, Shri
Gautam, Shri C. D.
Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Govind Das, Dr.
Gupta, Shri Lakhan Lal
Hari Krishna, Shri
Hazarika, Shri J. N.
Himatsingka, Shri
Jadhav, Shri V. N.
Kahandole, Shri Z. M.
Kasture, Shri A. S.
Kinder Lal Shri

Kotoki, Shri Liladhar
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Kushwah, Shri Y. S.
Laskar, Shri N. R.
Laxmi Bai, Shrimati
Mabharaj Singh, Shri
Mabhadi, Shri Narendra Singh
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Marandi, Shri

Master, Shri Bholanath
Masuriya Din, Shri
Mehta, Shri Asoka
Mehta, Shri P. M.
Menon, Shri Govinda
Mishra, Shri Bibhuti
Mishra Shri G. S.
Mrityunjay Prasad, Shri



209  Essential Services AGRAHAY:ANA 27, 1890 (SAKA)

Murthy, Shri B. S.
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Nayar, Dr. Sushila
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri

Patel, Shri N. N.

Patil, Shri S. B.

Patil, Shri S. D.
Poonacha, Shri C. M.
Prasad, Shri Y. A.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raj Deo Singh, Shri

Raju, Shri D. B.

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri

Rana, Shri M. B.

Randhir Singh, Shri

Rane, Shri

Rao, Shri K. Narayana
Rao, Shri Thirumala
Raut, Shri Bhola

Reddy, Shri M. N.

Reddy, Shri P. Antony
Reddy, Shrimati Sudha V.,
Roy, Shri Bishwanath

Berwa, Shri Onkar Lal

Brij Bhushan Lal, Shri
Chauhan, Shri Bharat Singh
Devgun, Shri Hardayal
Joshi, Shri Jagannath Rao
Kikar Singh, Shri

Kothari, Shri S. S.
Madhok, Shri Bal Raj
Mulla, Shri A. N.

Saboo, Shri Shri Gopal

NOES

Mainteance Bil

Roy, Shrimati Uma

Saha, Dr. S. K.

Saigal, Shri A. S.

Salecm, Shri M. Yunus
Sanji Rupji, Shri

Sapre, Shrimati Tara
Sayeed, Shri P. M.

Sen, Shri Dwaipayan

Sen, Shri P. G.

Shah, Shri Shantilal
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Naval Kishore
Shastri, Shri Biswanarayan
Sheo Narain, Shri

Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri

Singh, Shri D. N.

Sinha, Shri Mudrika
Snatak, Shri Nar Deo
Solanki, Shri S. M.
Supakar, Shri Sradhakar
Surendra Pal Singh, Shri
Swaran Singh, Shri
Tiwary, Shri D. N.

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jess.

Sharda Nand, Shri
Sharma, Shri Beni Shanker
Suraj Bhan, Shri
Vidyarthi, Shri R. 8.
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MR. DEPUTY-SPEAKER: The result®

of the division is:
Ayes: 135; Noes: 14,
The motion was adopred.

* The following Ee;r;hen also recorded their votes:—
AYES: Sarvashri Baswant, Parthasarathi, Raj Deo Singh. J. N. Pramanik T. A. Patil

~ and R. D. Reddy.
NOES: Shri Sheopujan Shastri.



